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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 19th March, 2025

S.0. 1308(E).— Whereas by the notification of the Government of India in the Ministry of Road Transport
and Highways, 5526 Dated:23/12/2024 , published in the Gazette of India, Extraordinary, Part 11, Section 3, Sub-section
(ii) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956) (hereinafter referred to
as the said Act), the Central Government declared its intension to acquire the land specified in the Schedule annexed to
the said notification for building (widening/four-laning, etc.), maintenance, management and operation of NH88 in the
stretch of land from Km. 138+295 to Km. 175+270 (SDM , Nadaun, Distt.-Hamirpur) in the district of HAMIRPUR in
the state of HIMACHAL PRADESH ;

And whereas the substance of the said notification has been published in “Divya Himachal(Hindi)” and “Indian
Express (English)” both dated 02-01-2025; under sub-section (3) of section 3A of the said Act;

And whereas no objections has been received in the office of Competent Authority by the due date and time
under Section 3-C;

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has
submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers
conferred by the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land
specified in the said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall vest
absolutely in the Central Government, free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired, with or without structure, falling within the NH88 in the stretch
of land from Km. 138+295 to Km. 175+270 (SDM , Nadaun, Distt.-Hamirpur) in the district of HAMIRPUR in the
state of HIMACHAL PRADESH

State: HIMACHAL PRADESH ||District: HAMIRPUR |
SI. No. [|Survey/Plot Number|| Type of Land (|Nature of Land Area Name of Land
(in Hectares)|| Owner/Interested
Person
L 1 | 2 L 3 L4 | 5 | 6 |

[Taluk: Nadaun |
|Vi||age: Patta (19/25) |

1 91/2/1 Private G.M. Awadi 0.0032||Total part (2) Anil
Kumar son of Pritam
Singh son of Viru (1)
part resident of
Vardayad Mauja
Sapdoh Gurdas Ram,
Gurdayal Singh,
Shyam Lal son and
Smt. Mansha Devi
widow Matalvi Ram
son of Dasondhi part
equal (1) part

91/2/1

|Village: JalariBhandiaran (19/28) |

2 824/593/1/1 Private G.M.Awadi 0.0021||Smt. Vidya Devi alias
Vidyavati widow
Mukhtiar Singh son
Dharam Singh
824/593/1/1
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Village: Gagal (19/40)

3 188/1

Private

G.M.Sadak

0.024

Total part (3) Praveen
Kumar son of
Kashmir Singh son of
Labh Singh (2) part
Vinarpal, Ajay
Kumar, Kumar
Gaurav son and Mrs.
Darshana Devi widow
Rajinder Pal son of
Vavu Lal part equal
(1) part

188/1

[Village: Jhamer (20/6)

4 336/240

Private

G.M.Sadak

0.01

Total Part (294) Amit
Kumar (59) Part Son
and Smt. Santosh
Kumari (39) Part
Widow Ajit Singh son
of Nathu Manohar
Lal, Raj Kumar son of
Nathu Son of Masdi
Part Equal (196) Part
336/240

5 337/240

Private

G.M.Sadak

0.0041

Total share (5) Sunil
Kumar, Rajesh Kumar
son of Amar Nath son
of Veli Ram Share
Equal (1) Part Hari
Chand son of Veli
Ram son of Kahanu
(4) Part

337/240

6 338/240

Private

G.M.Sadak

0.0027

Total share (40)
Devendra, Sudarshan,
Rabikant sons and
Ashadho Sach, Smt.
Kanchan daughters
Sukhdev son of Ganga
Ram Share equal to
(20) share Sandhashu
Narayan, Himanshu
Narayan, Amritshu
Narayan son and Smt.
Prem Kanta widow
Maan Chand son of
Ganga Ram Share
equal to (9) share
Vasu Dev son of
Ganga Ram son of
Jhala (11) share
338/240

|Vi||age: Lahar Kotlu (20/30)

7 1969/1638/2

Private

G.M.Sadak

0.0352

Total share (9870)
Tilak Raj son of Smt.
Sito Devi daughter of
Lala (400) share
Sanjay Kumar, Ajay
Kumar share equal
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(5735) share son and
Smt. Anjana Kumari,
Smt. Vandana Kumari
share equal (3735)
share daughters
Roshan Lal son of
Lala

1969/1638/2

8 2055/324/2 Private Banjar Kadeem 0.0029||Ajit Kumar, Yashpal,
Rajesh Kumar son of
Devi Singh son of
Suva Bhag equal
2055/324/2

Totall| 0.0842|| |

[F. No. NHAI/11013/PIU Hamirpur/3(a)/2017/3D]
SHAIKH AMINKHAN, Director
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